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(Open Ceurt.) 

CENTRAL ADMINISTRATIVE TRIBUNAL 

AI,t.AffABAD 8El'CH, ALJAHABAD • 

Allaha)Ncl this the 12th MY ef AUfUSt, 2114. 

Orfsinal Appliaatien Ne. 156 ef 211•. 

Hen•ale Mr. D.R. Tiwari, Memlter- A. 

uma Shankar S/• sem Datt, R/e v111. Kh•k, 
P•st-Karui, Distt. Sahuji Maharaj Na•ar. 

•••••••••Appli~nt 

ceunsel fer the applicant s- Sri Alek Tripathi 

VERSUS -------
1. Uni•n ef Indi.a threy~h General Mana.er, Nerth 

central Railway, Allahaltacl. 

2. Divisienal Railway Manawer (Karmik), 

N•rth Central Railway, Jhansi. 

3. Divisienal Entineer, DRM Office, 
Nerth Central Railway, Jhansi. 

4. Anullhat Althiy-.nu, Rail Path Nirikshak, 

Nerth Central Railway, Chitrake•t Oham, 
Karvi, UP • 

•••••••• Respenaents 

ceunsel fer the respencients :- Sri K.P. Sil'}!h 

ORDER ------

- F .. 

By this O.A filed under secti•n 1' •f A4iministrative 

Triaunal Act, 1'85, the applicant has prayed fer issuance 

•f directien t• the respendents t• censider his ca se fer 

appeintment and re~ularisati•n in acc•rdance with the 

directi•n centained in the jud~ment dated 14.Dl.2811 passed 

in O.A N•. 7'8/,a. He has further s•~ht fer directi•n t• 

the respendents t• accept his applicatien. 

2. Pursuant t• the directi•n c•ntained in the jud~ment 

passed in O.A 7'8/,e, it &ppears, the respendents have 

written te the applicant t• fill up preferma and sent it t• 

the cempetent autherity latest •y 39.1,.2091 (Annexure- 4). 
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Accer•11'1'1Y the applicant filled up preferma an• sent it 

te the AnW.ha9 Sahiyanta. Rail Path Nirikshak. Nerth 

central Railway. Chitrake•t Oham (Respendent Ne. 4). HMilever. 

the appliaatien al•fl!With envelepe was net aacepted an4 

was returned nok t• the applicant with pest.olremark ·~ ~iot;I(~ 
This is thted 2s.1,.2et1. It is evi•ent frem the reo•r• thllt 

I)-{' 
the applicati•n ~ reachea tbe clestinati•n llefere the lalt. 

eate in4ioated in the letter. It appears very unuaual that 

the applioatien •f the applicant ha• Jteen returned witheut 

91.vi119 any reaa•n which is clear aeca use the envelepe has 

net lteen epen~.It is state• ay the learned aeunsel fer the 

applicant that ltefere cemi111 te this Triltunal the applicant 

has file• several representatien te the autheritiea te knew 

as te why his applicatien has lteen rejecte•. H.wever. he 

ceuld not knew the reasen and he represented te the ORM. 

Nerth Central Railway. Jhansi 9y letter ~ted ''·15.2113 

(Annexure- 7). Thereafter he he requeste• a9ain lty letter 

date• 25.12.2114 (A- 4) .fer c•nsi•eratien ef his ca.se ltut 

n•thint appears te t;14ive lteen •ene. 

3. L~rne• ceunsel fer the respendents has eppese• this 

O.A en the 9reundef delay. H.wever. learned ceunsel fer 

the applicant has filed aelay cende~tien applicati•n in 

the c•urt durill!J the ceurae ef a~uments. I have 9ene threuth 

the delay epp• enatien applica.tien and find that the reasens 

shewn in the applicati•n are ~enuin. therefere. the •elay 

is cendeneci. 

•• Learned ceunsel fer the applicant has re41ueate• that 

the reapendents lte directed te censider and decide his 

representatien s• filed. Accerdin,•y, the o.A ia •1spesed •f 

finally at the a~missien sta,e itself with a directi•n te the 

ORM. McR. Jhansi Divisi•n (Resp•ndent N•. 2) t• censiaer an• 

decide the representatien ef the applicant within a p eri•• 

•f three menths lty a re~sened 

date •f cenununicati•n ef this 

I 

an• speakin~ erder £rem the 

erder. N• cesta. 

-~~ - ' 
Mernlter- A • 
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